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IN THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

ORIGINAL APPLICATION NO. 196 OF 2022
MISC APPLICATION IN DISPOSED OF CASES No. 38/2023

Hariom Gupta ...Applicant
Versus

Nagar Palika Parishad, Loni & Ors. ...Respondent
INDEX

S.NO | PARTICULARS PAGE NO.

1 AFFIDAVIT ON BEHALF OF THE DISTRICT| 1-2

"| MAGISTRATE GHAZIABAD, IN: COMPLIANCE
WITH THE ORDER DATED 12.09.2024

2. A true copy of the communication sent to the Hon'ble [ 3 - 5
Tribunal regarding the compliance of the aforesaid order

is annexed herewith as ANNEXURE-1.

Through

Date: 18.10.2024
Place: New Delhi

%g%
PRIYAN SWAMI

. Advocate
Counsel for Nagar Palika Parishad, Loni

F- 13, Ground Floor, Jangpura Extension,
New Delhi- 110014


18.10.2024
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IN THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

ORIGINAL APPLICATION NO. 196 OF 2022
MISC APPLICATION IN DISPOSED OF CASES No. 38/2023

Hariom Gupta ‘ ...Applicant

Versus

Nagar Palika Parishad, Loni & Ors. ...Respondents

AFFIDAVIT ON_BEHALF OF THE DISTRICT MAGISTRATE
GHAZIABAD. IN COMPLIANCE WITH THE ORDER DATED 12.09.2024

1, Indra Vikram Singh, s/o Lt.Sundar Singh, aged about 54 years, currently posted
as District Magistrate Ghaziabad, Uttar Pradesh, do hereby solemnly affirm and
state as under: That I am duly authorised and competent to affirm the present
affidavit on behalf of the State of UP through District Magistrate, which ‘has been

prepared based on my official records and under my instructions.

1. I am fully conversant with the facts and circumstances of the present case on
the basis of the records maintained in the office to enable me to file the
present Affidavit on behalf of the state.

2. That in relation to the above, OA No. 196 of 2022 Harion Gupta vs. Nagar

Palika Parishad, Loni & ors, Highlights of the order dated 12.09.2024 passed

are as follows —
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« 5. Newly fmpleaded respondent 11 shall be issued notice and the same
chall be served notice through Disirict Magistrate, Ghaziabad. Respondent
1} may: file its vesponsc within two weeks afler receipt of Notice.
6. Learned Counsel appearing for Nagar Palika Parishad, Loni stated that
for maintenance of sewage, UP Jal Nigam is under statutory obligation

Vide Section 14(i) of Uttar Pradesh Water Supply and Sewerage Act, 1975.7

(93]

That in compliance with the said order, the notice was duly served by the
“office of the District Magistrate, Ghaziabad, and the compliance report has
been submitted to the Hon'ble Tribunal by way of this present affidavit. A
true copy of the communication sent to the Hon'ble Tribunal regarding the
compliance of the aforesaid order is annexed herewith as ANVNEX URE-1.
%
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| DEPONENT
s VERIFICATION I'g 0cr 2094
\ o '._’:-. . & .1
} S Verified on solemn affirmation at GHAZIABAD on this day of ,

2024 that the contents of the foregoing affidavit are true and correct to the best of

my knowledge and no part of it is false and nothing material has been concealed

therefrom. ,ERT!F ED THAaTT
i Deihio . o docrrontn' DEPONENT
DL TOD s
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£d explanug 1o Sim arg tryp é]:h;(r))geﬁh E:d] Ll)c‘ 3:3
Octh Comnn‘ssloner, Dol pﬁ g
- L ]
A W
l Jl l 7{/,/. ------- PRIYANKY, SWAMI
Advocate

Counsel for Nagar Palika Parishad, Loni

21‘“-!3, JANGPURA, NEW DELHI 110014
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BY SEEED POST ADIEMALL
NATHONAL lU ENTRIDUNAL, NEW DELIT

UEFORE 1 N

Miseetlineons Appticntion No.3#/2023
IN
Ovigha! Application No.196/2022
Huriom Gupi Va Exeeative Offieer (N Palikn Lonf

LN e W o L,
Fhrough e Chaivmnn,
Panchsheel Well Buzar Crossing Rtpublu, Front Or(uoll'(,‘oursc. :
N Daily Ba, Sain Vibae, Crossings Republik
\n MLD S TP, lndxmpumm Gihaziabad-201016 '
smail db.n,(w\yuhsu.\ no. ) . (Respondent No. 1)

NOIIC!'

Whereas the abave tided . /\pphc.mon was listed before the Hon'ble Tnbunul on
PROG020 (copy of onder & tipplication are ¢nclosed), when the Tribunal inter-alia passed the
al hmmn order (reproduced relevant oxtracts only):-
3 Inthese circumstances, we find-it appropriate to implead following as respondent 1:
(1) Vatlect W avag-Lul, througlt its Chairman, 56 MLD STP, Indirapuram, Ghacziabad.

1. Qffice shall issue norice to respondent 11.
5: Newly inpleaded resporndent 11 shall be issucd notice and the saine shail be served

notice througt District Magisirate, Gllmmbud Respondent. 11 may fi le its response

within two weeks ufter receipt of nofice,
8. In ithese circumstances, we direct Mmmgm" Dlra'zcra)J UP Jal Nigam -as also

Managing Director of respondent 11 (v remuain present on (Im next date before Tribunal.

9. Listnn 23,10, 7(}24/ a
{m»hk

Now. take further notice that the above nmum \w!l be listed. for f‘urlhz.r consxd:.ranon

are the Hon'ble Tribunal on 23.10. 2024, at Far idkot Housey Copcrmcus Marg, New Delhi-

f i()m)] (rough physical hearing (with hybrid opl:on), when you may gppear before the.Flon'ble

[rvibunal cither in person or by a pleader. dtlly msmlclt,d and file 1cply/rcspon§c. as per
tions of the Tonble Tribunal vide Order dited 12.09,2024,

Take (urther notice that {n default of your sppentange on the date above mentioned. the

.o Application will be heard_and determined in your absence..

2:
Civen under my hand and the scal ol thls Hon'ble Tribunal, on this 26™ September 202 JI
wedsite

“Wote: thior Orders, Cansz Lists & ther liformatlon. please visii our '
o preentrihual, gov,n), 41%‘?1\‘(1-& Om O\\Cl !?P% g/z%y
‘ %\-’ vy 2 <§,’onsultnnt(~’"d‘°'
’ ‘ .

o v
'Zwﬂd \(vé'yb :g*hz

4l *S\\.....%??’-’-"i‘"
o\\v\C\LS’ 6‘”;‘{‘ o Fad |




	6d975f9390dbfc177ecd27ba687dfe098cb779dbfa0062d5f1e7cbcc8b222066.pdf
	19c050ef506487061d25c0c5fde04c8de8c3b943b6f4ae4ea31ee34fdef98be3.pdf
	19c050ef506487061d25c0c5fde04c8de8c3b943b6f4ae4ea31ee34fdef98be3.pdf
	6d975f9390dbfc177ecd27ba687dfe098cb779dbfa0062d5f1e7cbcc8b222066.pdf

